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... Respondents

(By Advocate: Shri Arun Bhardwaj)

ORDER (ORAL)

Shri S.K. Sawhney, learned counsel for the

applicant states that the respondents are not amenable

to the jurisdiction of this case. Shri Sawhney seeks to

withdraw the present OA with liberty to assail his

grievances before the appropriate forum.

2. In this view of the matter, the present OA is

accordingly dismissed with liberty to the applicant to

assail his grivances before the appropriate forum, if so

advised. No costs.
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